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- TEE ANDHRA PRADESH VATER TAX
ACT, 1988.

" ACT No. 11 OF 1988*.
[ 20th Aprll, 1988 1

An Act to provide for rationalisation of
levy and collection of Water Tax in
the State of Andhra Pradesh and for
matters connected therewith or inci-
cental thereto.

Be it enacted by the Leglslatlve
Assembly of the Stat of- Andhra Pradesh
in the Thirty- nlnth Year of  the Repulic
of India as follows

*Received the assent of the Governer on the 19tk Apr11;
1988. For Statement of Objects and Reasons, pleasc tee the
Andhra Pradesh Gazette, Part IV-A,  Exiraordinary, dated the
14th August, 1967, et page 9 & 10/ ’
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1. (1) This Act may be called the Andhra Pradesh
Water Tax Act, 1988.

(2) Tt extends to:the whole of the St.ate of Andh.ra
P1adesh

(3) 1t shall be deemed to have come into force
on the 1st July, 1986,

2. In this Act utfless 1he context otherwise re-
guires:—

(1) “Andhra prea” means the territories-of the

~ State of Andhra Pradesh other than the Telangana

area,

(2) “dry land” means the land registered as
dry manavari, asmantari, baghat or garden land, or
special rate dry land or land classified or localised as

wel or immgated dry-or land classified as dry but irriga-
ted;

(3) “fasli year” means a period “of twelve

inonths commencing on the first day .of July of every
year;

(4) “Government” means the State Govern-
ment;

(5) “law” includes any enactment, ordnance,
regulation, order, bye-law, rule, scheme, nofification or
other instrument having the force of law;

(6) “Mandal Revenue Officer” theans the Man-

- dal Revenue Officer in whose juvisdiction the land is
" situate and includes any officer of the Revenue Depart-

ment empowered by the Government to exercise the
powers and perform the functions of the Mandal
Revenue Officer ugder this Acty = :

(7) “poftification” * means. the motification
published in the Andhra Pradesh - Gazette and the
word ‘notified’ shall be construed accord.mgly,
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(8) “owner” imcludes every person who
holds land directly under the Government under a patta
or whose name is registered in the land revenue accounts
of the Government as pattadar or as cccupant or kha-
tadar and who is liable to pay land revenue;

(9) “prescribed” means prescribed by rules
made by the Government under this Act;

(10) “Revenue Divisional Officer” means the
Revenue Divisional Officer in whose jurisdiction the
land is situate and includes any oflicer of the Revenue
Department empowered by the Government to exercise
the powers and perform the fumctions of the Revenue
gg-isional Officer under this Act;

(11) “Statc” means the State of Andhra
" Pradesh;

(12) “Telangana area” means the territories
spec;ﬁed in sub-section (1) of scction 3 of the States

Caontral Act
Re-organisation Act, 1956; 7 or 5%

(13) “water tax” means tax Ievied under
section 3.

3. With effect on and from the date of com- foverol
mencement of this Act, the Government shall be mentio
entitled to levy and collect in respect of cvery lamd !y ond
receiving water for irrigation purposes from any water tox.
Vovergment source of irrigation notified under section

4, for each fash year at rates specified in the Schedule,

Explanation:—For the purpose of levy of water
lax under this section:—

(i) all Government sources of irrigation clas-
sified as major and medium irrigation projects shall be
regarded as category-l and 2all other Government sour-
ces of irrigation which supply water for a period of not

less than five months in a yéar shall be regarded as
category-11; and
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(i) all lands whether classified as wet or d-y
or otherwise classified as hirigated wet or irrigated dry
shall be regarded as'dry. -

Notification

of Govern- 4. The District Collector shall specify from time
gﬁhﬁ:{:ﬁs to time, by notification, for the purposes of this Act,
" the Government sources of mrigation and the lands
under the commandable ayacut therein lying within his
jurisdiction, and where any of the said Government
sources of wrigation and the Jands under the comman-
dable ayacut therein lie in more than one district such
notification shall be issued by the Commissioner . of

Land Revenue,

Delermina- 5. (1) The water t2x payoble uader this Act, by
iax. cach owner jn respect of his lands under the comman-

dable ayacut of the Government source of irrigation
in every village shall ordinarily be determined for tie
fasli year for which water tax shall be leviable augd
assessed by the Meondal Revenue Officer in. accordancs
witk the provisions of section 3.

(2) < scOon as may be, after the publicaticn
of the notification under secrion 4, the Mandal Reve-
nue Officer shall, subject to such general or special
orders as may be issued by the GQovernment in this
behalf, cause a list to be prepared and published in such
manner as mway be prescribed, containing the names of
the owners in every village within his jurisdiction and
the extent of lands held by him under the commandable
ayacut of the Governmenti source of irrigation aud the
waler tax payable thereon,

(3 The list preparet under sub-section (2)
- shall be published at such place and in such manner
as may bc pxescnbad and on such pubhcatmn, : every.

t:hau be decmed to navc had noﬁor—; of such tax
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{4) Any person interested ia and °objecting to
the water tax specified ia the list published under sub-
secticn (3) may make an application in writing to the
Mandal Revenve Officer within  thirty days from the
date of publication of the said list, The Mandal
Revenue Officer shall consider the objections, if any
which may be received from any person  with respect
to the list on or before the period specified therein and
pass such other order thereon as he thinks fit and
serve the same on the person concerned, Every such
order shall, subject to the provisions of sections 6 and 9,
be final

(5) If no objection is received under sub--
section (4) within the period specified, the water tax
specified in the list published under sub-section (3)
shall, subject to the provisions of zections 6 and 9, be
final,

. {6) (1) Any percon who has not made an  sppli- Appesd.
cation under sub-section (4) ol section 5 may, within
thirty days from the date on which the water tax sepci-
fied in the lsi published has become final vnder sub-
section- (5) of that section, appeul against such water
tax, to the Revenue Divisional Officer who shall pass
such order as he may thipk fit confirming, modifying
or annulling such water tax appealed against.

(2) Any person aggrieved by an order pasced
by the Mandal Revenue Officer under this Act may,
within thirty days from the date of servics on him of
the order, appeal to the Revenue Divisional Officer who
shall pass such order as he may think fit confii. g,
modifying or aanulling the order appealed against.
7. Ths water tax payable by an owuer under ‘this boddo:

- ‘- H . Vot . ayment of-
Act, shall be paid by hith in the monner pree .ibed. witr s,
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8. The water tax payable under this Act, by wn
owner inrespect of any land shall be deemed to be
public revenue due upon the land, and the provisions
of the Andhra Pradesh Revenue Recovery Act, 1864
shall apply.

9. The District Colictor, may, at any time either
suo-moto or on an application made within sixty days
from tke date of ccmmunication of the order, call for
and.examinge the records reiating to any order passed
or proceeding taken by the Mandal Revenne Officer or
the Revenue Divisional Officer under this Act for the
purpese of satisfying himself as to the legality or pro-
priety of such order or as to the  regularity of such
proceeding and pass such order in refercnce thereto as
he thinks fit:

Provided that the District Collector shall not
pass any order adversely affecting any pefson unless
such person has, had an opportunity of makmg a
representation.

10. If, in the opinion of the Govemment, the
enforcement of all or any of the provisions of this Act,
will cause hardship in any case or cases, the Govern-
ment may, by notification, setting ouvl the ground
therefor, exempt either permanently or for a specified
period, such case or cuses from all or any of the pro-
visions of this Act, subject to such conditions, if any,
as the Government may deem fit to impose.

11. The rates of water tax levied in ‘accordance
with the provisions of this Act, shall not be questioned
in any court of law.

12. The provisions of this Act, shall have cffect
notwithstanding anything inconsistent - therewith con-
tained in any other law for the time bteing in force,
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custom or usage having the force of law, or contract or
Judgment, decree or order of a court or other authority.

13. (1) The Gevercment may, by polification,

make: rules for carrying out all or any of the purposes
of this Act.

(2) Every rule made under this Act shall,
immediately after jt is made, be laid -before the Legis-
- lative Asscmbly of the State jf it is in session, and if

it is mot in session, in the session immediately following,
for a toial period of fourteen.days which may be com-
prised in one session or two'slceessive sessions, and if
before the expiration of the é&ssion in which it is so laid
or the session immediately following the Legislative
Assembly agrees i1 making any modification in the rule
or in the annulment of the rule, the rule shall, from the
date on which the modification or annulment is notified,
have effect only in such modified form or shall stand
annulled as the case may be, so however, that any such
modification or annulment shall be without prejudice to
the validity of anything previously done under that rule.

14, (1) The Government may, from time to 4ime
by notification add to or modify the Scheduie.
(2) Where a notification has been issued under

sub-section (1), there shall, unless the notification is in
the meantime rescinded, be introduced in the Legisla-

tive Assembly as soon as may be, but in any case during.

the next session of the chlslatwe Assembly following
the date of the issue of notification, a Bill on behalf of
the Government. to give effect to the addition or modifi-
cation, as the case may be, of the Schedule and the
notification shall’ cease to have effect when, such Bill
becomes law, whether with or without modification, but

-without prejudice to the vahthy of any thmg previously
done thereunder:

Power to
mahe roles,

3 Power lo

amend the
Schedule.

Provided that if the nonﬁcanon under sub- section

(1) is issued when the Legislative Assembly iz in
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session, such a Bill shall be introduced in the Legislative
Assembly during that session:

Provided further that where for any reason a Bill
as aforesaid does not become law within six months
from the date of its introduction in the Legislative
Assembly, the notification shall cease to have effect on
the expiration of the said period of six months,

(3) All references made in this Act, to the

Schedule shall be copstrued as relating to the Schedule
as for the time being amended in exercise of the

powers conferred by this section.

15. All Acts, rules., notifications and orders, in so
far as they arcrepetitions of or inconsistent with the
provisions of this Act, shalt be deemed to bz repealed.

THE SCHEDULR
( see section 3)

Si, . Rutes of warer
No. Nature af Crop - . rax per acre in
respect of water }
sources under,
—

Cate- Cate-
gory  gory
L I
m @ ~ @) @
® Rs. Rs.
1. First or Single Wet Crop .. 60,00 4000
2. Second and Third Wet Crop - .. 60.00 40.00
3. First Crop Lrigated Dry Lo 4000 20000
4. Second and Third Crop Irigated Dry .. 40.00  20.00
5. Duyfasal Crop in Fasli year .. 12000 80.00




THE. ANDHRA PRADESH WATER TAX ( AMENDMENT)

ACT No. 13 OF 1997*
[isth april, 1997.
An Act to amend The andhra Pradesh Water
" Pax Act, 1988.

Be it enacted by  the Legislative
Assembly of the State of Andhra Pradesh

in the Forty-eighth| Year of the Republic

of India, as follows:- :

on 14th April,l 1097,

*geceived the assent of the Governor -
please seé the

For Statement of the Objects and Reasons.

‘A.P.. Gazette Part 1y-A" Extraordinary dated 5th qu:ch,

1997 at P-4.
113 |
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-00rt ritle . (1) This Ac'c ‘may; be. called the
. and com.hndhra Pradesh - water: | Tax; (Amename.nt)
cement, Rct, 19597.

(2). It shall be deemed to have come
_ into' force with effect from the First:
day of July, 1996.

_ mm““‘ . 2, In section’ 3_ of the Andhra Pradesh
{section 3" yater Tax Act, 1988 {hereinafter referred
:‘;;811 of! to as the principal Act).

‘(i) in the opening’ portion for the
words “Irrigation purposes® the words
*Irrigation and. Aqua—-culture purpoaea"
"shall be substituted;

(ii) in the explahation, .

(2) in item 1), for the ‘words 'nut
less .than’ five months™,. the words "not
Yesz than fonr months' shall be suhstitu- w
ted: and

.. {b) after :Ltem {ii)} ttie following
itemnm shal]. be inserted, namely

J(iii) hqun-culture ‘means, cultur:.ng
of Prawn, £ish or any other aguatic. life:
in captivity, inside tanks, -ponds,. pens,
or’ any other enclosures ntil:.sing water
"from a Government source.t

Subatitution’ 3.- In the principal Act, for the’
of the St:hedule, the folldwing Schedule ahall
schedule,; be subst:.tuted, namely:=- -
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_TEE SCHEDULE
[See -Section 3)

sl. ' Nature of Crop Rates of Water Tax

No. . ' T per: acre in respect
- of Water Sources
under

c&tééo;y-l Category-Il

' ) . RB- : - " ‘Rs-
1. First or SinaJe Wet, - 200,06 - 100.00 g
Crop s |
2. - Second and Third Wet 150,00 100.00 |
',c:op' ' '
3, .Pirst.Crop Irr:.gated _ 100.00 60.00 |
by’ ‘ : |
4. Second and Thizrd Crop  -.100.00 60.00 - |
-Irrzgated pry - '
5. ﬂufasal Crop in Fasli . 350.00 350.00 - {
Year : ' ' ' '
5. Agua=-culture pEr YQaf - 500,00 -_500.@6

'4.—,The"hndh£a Pradesh Water Tax m“@?lcﬂ.
(Amendment) Ordinance, . 1997 is  hereby - 1 of 1997.
rgpealed.

. BHAVANI ERASAD..
Secretary tonpovernment,

Léglslative ‘Affairs & Justice.
Law Department. C
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